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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO.119/2024

IN THE MATTER OF :

Satish Kvmar . Applicant
Versus
MOEF & CC & Ors. ... Respondents
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respondent no 2
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO.119/2024
IN THE MATTER OF :

Satish Kvmar . Applicant
Versus

MOEF & CC&Ors. ... Respondents

D.O.H.: 20.08.2024

REPLY ON BEHALF OF RESPONDENT NO.2 AND 5 NAMELY
SMT. SAROJ DEVI (SARPANCH) W/0O SH. HARI KISHAN R/O

VILLAGE-JHASWA, DISTRICT- JHAJJAR, HARYANA

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:

1.  That the answering respondent is a law abiding citizen and
having huge respect in the society. It is submitted that the
answering respondent is a nature loving person and she
had planted more than 300 trees in the Bani of Village-
Jhaswa, Distt.-Jhajjar, Haryana at her own cost. The
photographs to this regard are annexed herewith for the
kind perusal of this Hon'ble Tribunal.

2. That the Punjab Land Preservation Act, 1900(Haryana

Amendment Act 2019) had been extended to Haryana
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State in the year 2019 to provide for the better
preservation and protection in certain areas in 10 district
of Haryana Namely :- Panchkula, Ambala, Yamuna Nagar,
Mewat, Gurgaon, Palwal, Faridabad, Mahindergarh,
Rewari and Bhiwani. It is pertinent to mention herein that
the District Jhajjar does not cofne under the provisions of
Punjab Land Preservation Act which is the subject matter
of the present complaint filed by the applicant. |

That it is submitted that the answering respondent is

falsely implicated in the present case by the applicant due

to political rivalry. It is submitted that in the year 2022
the answering respondent and Smt Manisha W/O Sh Ajit

Singh contcsted the election of Sarpanch in which Smt

Manisha had lost the election with the answering
respondent. It is pertinent to mention herein that
applicant is a very close friend of Sh Attar Singh who is
brother in law of the Smt Manisha who had instigate the
applicant to file the present matter against the answering
respondent wherein both Attar Singh and Smt Manisha
had conspired against the answering respondent to dent
the image of the answering respondent and further to take

advantage in elections. It is pertinent to mention herein
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that by filing this false case the Attar Singh and Smt
Manisha wants to defame the image of answering
respondent.

4. That the applicant did not come before this Hon'ble
Tribunal with clean hands and is taking undue benefit of
his own wrong. It is submitted that the applicant himself
had cut the trees in collusion with some other persons
namely Manjeet S/o Sh. Rambir, Satyawan S/o Rambir,
Cheeku S/o Ch-and, Rajesh S/o Bhim Singh, Attar Singh

S/o Ishwar Singh, Dewan Singh S/o Amar Singh, Raju

S/o Ajay and Amit S/o Mange Ram who all are the
associated with the applicant and amongst them some are
the family members of Sh. Attar Singh, who is friend of the
applicant who had lost the election of Sarpanch in the
Village. It is further submitted that the answering
respondent even had given complaints against all the
above stated persons vide dated 02.11.2023 to the SP of
Distt. Jhajjar and on 06.11.2023 & 04.04.2024 to the
Deputy Commissioner, Jhajjar in respect of the cutting of
trees in the Village and water theft in the pond of Gram
Panchayat. It is further submitted that on 02.11.2023 at

about 9.40 p.m. the answering respondent and member of
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Panchayat saw the persons known to Satish/ applicant
who were indulge in the water theft and the surpanch had
made complaint to the SHO, PS-Salawas and after that the
police came at the spot but the police did not take any
action against the aforesaid persons of applicant. It is
further submitted that all the persons namely Manjeet S/o
Sh. Rambir, Satyawan S/o Rambir, Cheeku S/o Chand,
Rajesh S/o Bhim Singh and Attar Singh S/o Ishwar Singh
and the answering respondent with her husband and

other members of Panchayat i.e. Panch namely Naveen,

Laxman Singh, Satpal, Suresh, Seema, Munesh, Anju,
Dharmender and Poonam went to Police Station Salawas

and there in-front of SI Rampal Salawas the above stated

persons of the applicant had badly beaten by fist and blow
of knife to the husband of the Sarpanch. It is further
submitted that the blood stained clothes of husband of
Sarpanch are still lying with her. It is further submitted
that upon that incident an FIR No.301/2023 u/s 147,
149, 323, 506 dated 3-11-2023, had been registered
against the aforesaid persons but no case was registered

regarding the cutting of trees and water theft.
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That it is pertinent to mention herein that the present
matter is a counterblast to the FIR which had been
registered against the above said persons on the complaint
of the answering respondent and the through the present
false complaint applicant is taking revenge against the
answering respondent.

That the applicant is used to indulge in the illegal and
unlawful activities in the Village. It is submitted that in

the year, 2012 a Committee was formed by the persons of

applicant in which the auction of trees was completed and
the amount of auction was retained by those persons
whose names are mentioned in that Committee. It is

further submitted that the committee can only be formed

with the permission of D.C. and after that with the
consent of Sarpanch and other members of the Gram
Panchayat i.e. Panch. It is further submitted that in that
Committee there is no permission was taken from the D.C.
and further no consent had ever given by the Sarpanch of
that time. Therefore, it is quite clear that the applicant
with collusion with his persons is falsely implicated the

answering respondent in the present application.
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That it is further submitted that the applicant in collusion
with persons used to cut the trees and implicate the
answering respondent in the false case. It is further
submitted that the applicant is inconsistent with his own
statement i.e. in his complaint to‘ the DDPO dated
31.10.2023 and 02.11.2023 and to the C.M. dated
03.11.2023 had stated that there is a cutting of 25-30
trees and further in the present application he had stated
that the number of cutting of trees are 100. It is pertinent

to mention here that the applicant had falsely implicated

the answering respondent in the present épplication only
with a view to harass the answering respondent.

That it is submitted that the answering respondent had
duly replied all the complaints filed by the applicant herein
against the answering respondent and she had also attend
all the personal hearing before the concerned authority
and gave her statement regardiﬁg that she has falsely
implicated in all the complaints filed by the applicant
herein. It is submitted that the inquiry before the DC
Jhajjar, it was found that there was cutting of 100 trees in
the village Jhaswa but it was not concluded that the

person who had cut the trees was answering respondent.
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It is pertinent to mention herein that the all the persons in
the inquiry of DC are related to applicant and no one from
the member of Gram Panchayat was present at that time.

That it is submitted that the photographs attached with
the application are only of the cutting of trees. It is
pertinent to mention herein that nobody is in the said
photographs, therefore it is not clear as to who had cut the
said trees mentioned in the photographs. It is further
submitted that the answering respondent is the victim of

false allegations of the applicant.

REPLY ON MERITS:

1.

That it is subrmitted that the 'answering respondent had not
cut even a single tree although she had planted more than
300 trees at her own cost. It is further submitted that the
applicant is falsely implicated the answering respondent in
the present application by cutting himself the said trees due
to political rivalry. It is further submitted that the applicant
had inconsistently stated in some complaints the number of
trees are 25-30 and in the present application the number of

trees are mentioned 100 trees.




@ 101

2.  That it is submitted that the receipt attached by the applicant
with his application of the Weighing Scale for measuring of
weight of trees are false and fabricated. It is further
submitted that the owner of Weighing Scale is well known to
the applicant and there is no role of answering respondent to
this regard. It is the applicant who had implicate the
answering respondent only with a view to harass the
answering respondent.

3. It is submitted that neither the answering respondent nor her

member of Panchayat had sold the trees or retained even

- single penny with respect to the selling of the cutting trees. It
is further submitted that it is the concocted story made by

the applicant only with a view to harass the answering

respondent.
The prayer clause of the said application is wrong and
denied.

PRAYER
It is therefore most respectfully and humbly prayed before
this Hon’ble Court that the present application filed by the
applicant with malafide intention be kindly dismissed with
heavy cost and relief be given to answering respondent in the

extreme interest and fairplay of justice.
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Any other and further orders as this Hon'ble
Court may deem fit and proper in the facts and
circumstances of the case may pleased be passed in favour of

answering Respondents and against the applicant.

4_ 9
<1 T g
RESPONDENT NO.1L. & 5
NEW DELHI. THROUGH R /
DATED: .08.2024 =P o

NITIN YADAYV, DHULATA
& MANOJ KUMAR
ADVOCATES

CH. NO.547, DWARKA COURT COMPLEX,
SECTOR-10, DWARKA,
NEW DELHI-110075

NEW DELHI.
DATED :
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO.119/2024

IN THE MATTER OF :

Satish Kumar Applicant

Versus

MOEF & CC & Ors. ......Respondents

AFFIDAVIT
I, Saroj Devi W/o Sh. Hari Kishan R/o Village-Jhaswa, Distt.

Jhajjar, Haryana, do hereby solemnly affirm and declare as under:-

1. That the deponent is the respondent No.2 & 5 in the above
mentioned application and am well conversant with the facts

of the case and competent to swear this affidavit.

2. That the contents of the accompanying reply of the
application has been drafted by my counsel under my
instruction and the same are true and correct to the best of
my knowledge derived from the case record and has been
drafted by my counsel under my instruction and the same be

read as part and parcel of the affidavit and the same are not

@? being repeated herein for the sake of brevity. 9 9
' ot w0 . G L] 40??
one pcEe o annl
2P yes® 19 WG s DEPONENT
e = ‘Q i4 [ERREV R RS
ABISFICATION: :

Verified at New Delhi, on __ day of August, 2024, that the
contents of the above affidavit are true and correct to the best of

my knowledge. No part of it is false and nothing material has been
P ‘-:-a'\-;sa".i
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HARYANA POLICE CITIZEN senwcﬂﬂ&:mr Rl IR O CU)

(Under Sectmn 154 Cr P Cr.) ﬂfﬂ\ﬂ CxUY L p\l, )

District (FR@M): JHAJTAR | i’_.s.'(m):" SAHLAWAS ' Year{a¥): 2023
FiR No (R, W) 0301 Date (ReT): 03/11/2023
15:52. '
SNo.  Acts (3R | Sections (ARI(E)
FE) -
I pCise0 47
IPC 1860 e

2 |
E '?;IPC L e e
4 §1Pc1860 '

L
B

£3) Qceurrence of offence (FIRY Eﬁ ")

' Day (Re): Friday ‘Date from (B#iF A): Date To (RealF T&):
03/11/2023 ©03/11/2023

Time Peviod (STHA M): Time From (TAT |): 00:00 Time To (WHT T&F): 15:00
hrs hrs '

) Information received at P.S. (4T ot~ Date (Raiiw): Time (THA):
e ol ) 03/11/2023 15:52 hrs

{c;' General Diary Reference Entry No. (wRafse ®.): Time (§HY):
(ST He): | 022 03/11/2023

15:52 s

4. Type of Information (FHAAT T YHR): Written

wystem (P (3TEH):10.88.233.142 20/11/2023 13:42:30

1/9




{Under Section 154 Cr.P. C‘)
WIH Y. Raré
(er 154 gz m'ﬁ% GLCY

4. Place of Occurrence

1.  (a) Direction and distance from P.S. (4F=AT ﬂ'{vﬁ&ﬂ? feam): BAST Beat No. (fiT 4.):

(b) Address (9<IT). HIEgI€R,

() In case, outside the limit of this Police Station, "t,hi;n-:mme_og_r.s. (@fe are WA & aret A 4w
F1 A9): : S '

District (State) (Forelt (T=1)):

" % Complainant / Informant (RYFTaa®al / @A)
(#)  Name (71F): TAUSF 24T |
(1} Husband's Name (qfT #AR): gRTRT

(7 Date/Year of Birth (siee Ty / a¥): (d) Nationality (¥rsgrgan): INDIA

1983

()  UID No. (3§31 €.y
() Ppassport No, (Tr@AE E.):

Date of Issue (ST A #1 fAfA):  Place of Issue (AR FA FT FYW):

(£}  Occupation (FTIEA):
(6)  Address

R GLE
S.No. Address Type (7T H1 | Address ()
(&) | !
) i
b Pw"’ent Address Jrra ?Jﬂ‘!‘dT SAHLAWAS JHAJJAR HARYANA
) i INDIA e
System 1P (3§M):10,88.233.142 20/11/2023 13:42:30

2/9




HARYANA POLICE CITIZEN smwce'b]ﬁuwn gfaw aeRE a9

2 (Permanent Address . larigy W;-*SAHLAWAS, THAJJAR, HARYANA.,

@ Phone number (GTHTY H.): - .__..:.;..:_.Mobil_e_ (TI’TEIBT-I' H.):
| +91-7027279930

Details of known / suspected / unknown accused w1th fu]l partlculars (Fre / 'Hﬂ?'ﬂ' A X115}

sifSgFa #1 X Rrawor wfee aoba):

$.No.  Name (1) Alias (FUATH) §Re1’ative's Name (Red2rX &1 719)
(Fd) |

L 31'8? ﬁ? ' FathersName éQER' ﬁ?@'
2 ﬂ@f&f _ Fathers Name Sﬁﬂﬁﬁg

. ,5

3 ""'73' Fathers Neme: AT
4 Gﬂ?’fa?;.' | FathersName l?iﬂﬁ'l%'

5 e o L =FathersNamc T ﬁﬁl?

| o ’ :FathersName mg

- g Father e Qm_g
S~ S— Futrs Name g@m ﬁ){g

A1 Bt i AR 7041 s e i

Father s Namc. THY

o
;
I
i
¥
{
EASUDIO S

3 Reasons for delay in reporting by the complainant /informant (RFaa®at / Yuanwar qareT
Ruid & & & F & Frn):

‘System P (FTEW):10.88.233.142 ' 20/11/2023 13:42:30 319




@

W
¢7%; ~ HARYANA POLICE CITIZEN SERV|CE15131wvrr qi%m AR 94T
(Under: Sectmn 154 Cr. P C D)
TYH AT o

(e 154331:%#%31%333)

ﬁ'cwur)

8. No. | VProperty Type (m %“SubMType“(W W) Value(In Rs/-) (ZW (%
(mr.) m) I | ir)) -

5. Tgtal value of property stolen (In Rs/—) (Eﬁ'ﬁ §$’ '\"-I'Fqﬁ'?l' El"*T HT W(‘_F ﬁ')):
s Tnguest Report/UD case No., if any (:1@ watam Ra¥E / qé’rw ., Ife #E )

5. N{’ UIDB Number (q;ﬁ T :sr)
(®4)

11,

First Information contents (FIH HTAT TLI):

BT 7 VAT ST, SHO TTed AT WeeTary vt off, fideer & 1 & woer 3 wio A
eRfreeT aIrd sndat Y e arel g | 3R & A wig f Aleger wvdw g | R
02.11.2023 Fr TA & THT gAR 9T & qaiadr Ses & 9= gAR g &7 3R ¥ S0
éaﬂfagammmmréa:a’rgaz:fmxﬁgmﬂzaowmﬁaﬁ|
mmﬁaﬁmﬁmmwozawaﬁwmﬁﬁgﬁﬂmﬁ1a‘ranaﬁa’rtra=r
artr Y AT O A S # S W ¥ a9 3R 3 g e 3w 3R & sor
gy MY iy FREee & g W A0 AN R weryr s/0 AmilE, Wi S0 Weya, Jes 39
wAfeE, Mg /0 AERE, Tor s/o e RE, TR s/0 AN, FET s/0 5N /T ared
Sat T e AY Uiy gRfReE W gHer dor e 3 R Wy AR-fEd i 3R
Za A S @ AR A ey o & | R g A den OF sReary, AT, Hadrel
G, AT O, WA S, SERS/0 FRen TRE, R, uen I well qhie S 9w g 1 g aff
ﬁmwmﬁﬁlﬁﬁmwwmﬁaﬁa*ﬁmm S/0 §3 1%,
Rt §/0 HIRRE, W §/0 wewan, shiey S/0 WAtag, v 8/0 aRE, WEer s/ ratie
Tt s/0 RFRE, TEY S0 R A T wesla S/0 U arlian §ieer & e e
T HET FRAE f F@ SD AU & wrff e & weelr gRfRee e smaar

System 1P (37 10.88.233.142 20/11/2023 13:42:31 419




HARYANA POLICE CITIZEN SEch'lQ@ﬁuwrr yfere aefR® dan)

702727993omar€rgm m':ﬂa,;cm ﬁroaa’m 1303 % T GRETF G
mamﬁrﬁgamﬁ:mmm#wa%gﬁmmsmmmm & |y
ATAT FTEETA A SIS 3T § PO & v ugd S 5w YO W Ad HCHY Wl &
Wmmwﬁqﬁmmmamsmﬁﬁwﬁmﬁgﬁn
ﬁzﬁfi@ﬁmmﬂw%@amﬂwﬁ:ﬁsﬁmwwgﬁﬁnm FIOUEFT
mwgm%mﬁw@ﬁw@ma@wcmm%ﬁ@$ﬁvq@w
T HC AT @il & CHC SIHTIGR UgaT SigT TR SFedl § MLR NO
AK/85/TAMALPUR/2023 DT 3.11.2023 31sTel §RIHR0T WIeel &1 foeey streX #igd & =il 3
o S @9 @ ADV SURGERY OPINION g #1 g§ & St #owed any var Sy fawar o
FT5d GH 3159 &7 I0T I 9107 | S SNEd d ST Saell  MLR & §od 9T 1
T 147,149,323,506 IPC T TG QAT TR WY WX gAY g7 s Igs bl
Ferd R0 7T 1393 & IRETT =T N I W & | AF HC W@ AT TeaAredeT F:

BT § | 39T CHC SIATTqY SD YOGESH HC PS.S/WAS DT-3.11,23 AT-3.00 PM 37l 23601 -
§F g e 3T SeEd TR0 Adi 1303 & U & Wied g1 W HFCHT 7S 301
fewie 03.11.2023 €T 147,149,323,506 [PC Ul WIeRlErT &al oreet f&ar See wea
@mmﬁmmmﬁﬁﬁwmmmﬁﬁmmﬁ
Wafrsﬁara?ﬂ | wﬁammmmmmmmms%mm

13. Action taken: Since the above information reveals CommlSSlﬂl‘l of offence(s) u/s as
mentioned at Item No. 2.

mmm.z@mm#wm%%mmmm
#E ¥ 2 # Fodw urr & @a §):

(1) Reglstered the case and took up the investigation (ﬂa}’u‘{mka('%f‘a?-'ﬂTc 7 7T AR =T =

ead
e ) or (1) Constable)

(2}

i

System 1P (3E):10.88.233,142 20111/2023 13:42:31 5/9
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EY

Directed (Name of 1.0.) (ST aﬁmﬂ..w m)
YOGESH

No. (d.): 691JJR  to take up the Investlgatmn (EFT ST 3F|?T qm‘ #F ﬂﬁ #
faw Ader f&m ar4m) or (AT)
Directed (Mobile No. of L.O.) (s m Lo n’ms?-r Ae): 918059632023

(3)  Refused mvestlgatlon due to (ST & ﬁﬂ') or (& HRUT sHR &
am District (ﬁ'an)

(4)  Transferred to P.S. (YTAT):

on point of jurisdiction (Y &NFEFT &

HROT FFATARA).

F.LR. read over to the complainant / informant, admitted to be cofrecﬂy recorded
and a copy given to the complainant /informant, free of cost. (ﬁl’iﬂﬂm /

qadrsd F wAfAAr g w5 gAr T4, gt g A A T ST fages

~ No. (§.): 1791fbd

5. Date and time of dispatch to the court (m # awor fr R
3 wHY):

Rrsrrasar w1 & a4 ‘
_...._.ﬂ. LY

T ROAC(amTated) ;
‘14, Signature / Thumb . Signature of Officer in charge, Police
impression . Station (4TAT WHHY & FEATEN)

of the complainant /
informant (RIHraaFat / _ . Name (dTH): Parkash Chand
FHATHAT F FEAT /HS - Rank (9%): 1 (Inspector)

System 1P (FE9N):10.88.233.142 20/11/2023 13:42:31 6/9
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- payment-of fees for e¢ehstegge.—————— —— — —————————————

Inre: -

Appiicant

VERSUS

......... Mﬂ&ﬁg‘c‘”g?\a'ﬂ} Defendant/Respondent

_ sy [SERFP AV )
KNOW ALL to whom these present shall come that I/we. SARCT.. . D EV/

.................... the abov
W T HACLA  THAIIAR FraarR g A

named...., /{.’E:SPG‘“A&“&N"“Z%S"’XJ hereby appoint:
(hereinafter called the advocate/s) to be my/our Advecate in the above noted case authorize

S - ~ Adv. pADNY LATH
hir= P D707 1LV Q'o\ Dlz.‘-[bﬁiﬁ\).ﬂ(b

wlmo:ailj;w# P AN 0T 2ADELR Y @GMAIL. Lot Cn. Mo ~ah Y-
ﬁfwﬂ’:s‘ Rz1vrg14al ;\9

o G
1. To act, appear and plead in the above-noted case in this Court or in any other Court inbwhich t@iﬂﬁ & 7

same may be tried or heard and also in the appellate Court including Bigh Court subject to paymen t

of fees separately for each Court by me/us. AOV M ADAVLAT A (R GMANL - 00

2. To sign, file, verify and present pleadings, appeals, cross-objections or petitions for execution=s
review revision, withdrawal, compromise or other petitions or affidavits or other documents as mawy
be deemed necessary or proper for the prosecution of the said case in all its stages subject teo

3. To file and take back decuments, to admit and/or deny the documents of apposite party.

" 4, To withdraw or compromise the said case or submit to arbitration any differences or disputes tha t
may arise touching or in any manner relating to the saig case.

5. To take execution proceedings,

&, To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to do alf othe v
acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

7. To appeint and instruct any other Legal Practitioner authorizing him to exercise the power ancd
authority hereby conferred upon the Advocate whenever he may think fit to do 50 and to sign the
power of attorney on our behalf.

8. Aand I/We the undersigned do hereby agree to rectify and confirm al acts done by the Advocate o r
his substitute in the matter as my/our own acts, as if done by me/us to ail intents and proposes.

S. And I/We undertake that I/We or my/our duly authorised sgent would appear in Court on agl
hearings and will inform the Advocate for appearance when the case is called.

10. And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case.

11. The adjournment costs whenever orderad by the Court shall be of the Advocate which he sha#li
recelve and retain for himself,

12. And 1/We the undersigned to hereby agree that in the event of the whole or part of the fee agreec
by me/us to be paid to the advocate remaining unpaid he shali be entitied to withdraw from the=
prasecution of the said case untit the same is paid up. The fee settied is only for the above case=
and above Court, I//we hereby agree that once fee Is paid,
1/We will not be entitied for the refund of the same in any case whatsoever and if the case prolongss
for more than 3 years the original fee shall be paid again by me/us,

IN WITNESS WHEREQF I/We do hereunto set my/our hand to these presents thes
contents. of lwhich have been understood by mefus on this............. day of October, 2020=.

'\ .
@D‘W;\JQI

Client Client




